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13.00 hrs.
PAPERS LAID ON THE TABLB

RULES UNDER THE DEFENCE OF INUIA
AcTt

The Minister of State im the Minis-
try of Home Affairs (Shri Hathi): Sir,
1 beg to lay on the Table a copy each
of the following Rules under sectiom
41 of the Defence of India Act, 1962:

(i) The Defence of India (Third
Amendment) Rules, 1964 pub-
lished in Notification No. GSR
242 dated the 14th February,
1964.

(ii) The Defence of India (Fifth
Amendment) Rules, 1864 pub-
lished in Notification No. GSR
428 dated the 9th March, 1964.
[Placed in Library. See
No. LT-2543/64].

13.04 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

THIRTY-SEVENTH REPORT

Shri V. Krishnamoorthy Rao (Shi-
moga): Sir, I beg to present the
Thirty-seventh Report of the Com-
mittee on Private Members' Bills and
Resolutions.

13.0¢ hrs.
PUBLIC ACCOUNTS COMMITTER
TWENTY-SECOND REPORT

Shri Tyagi (Dehra Dun): Sir, I beg
to present the Twenty-second Report
of the Public Accounts Committee on



6095 Demands

Finance Accounts of Central Govern-
ment, 1961-62—Chapter I of Audit
Report (Civil), 1963.
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Mr. Speaker: Order, order. If he
has to go out, he should go out.

W aW . wgME F AT
T OAT ...,
Mr. Speaker: Order, order.

13.01 hrs.
*DEMANDS FOR GRANTS--Contd.

MINISTRY OF INFORMATION AND BROAD-
CASTING—contd,

Mr. Speaker: The House will now
take up further discussion and voting
on the Demands for Grants under the
control of the Ministry of Information
and Broadcasting. Shri A. S. Saigal
will continue his speech.

Shri Hem Barua (Gauhati): When

will the Minister reply?

Shri Hari Vishnu Kamath (Hoshan-
gabad): How much time is left?

Mr. Speaker: The balance of time
left is 2 hours and 5 minutes. How
long is the Minister likely to take?

The Minister of Information and
Broadcasting (Shri Satya Narayam
Sinha): Between 35 to 40 minutes.

Mr. Speaker: All right. I will call
him at 2.30 pm. Now Shri Saigal.
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*Moved with the recommendation of the President.



